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O R D E R 
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10.09.2020  Appellant in person points out that only Reply on record is 

of Respondent Nos.1, 2, 3 and 8. One Mr. Farman Ali appears on behalf of 

these Respondents but the Appellant claims that his Vakalatnama is not on 

record. Learned Advocate Mr. Farman Ali states that he will file Vakalatnama. 

The other Respondents have not filed Reply. Registry to check if service on 

other Respondents is complete. If the other Respondents have been served, 

they may file Reply within 10 days. The Appellant objects to giving 

opportunity. However, we grant the opportunity.  

 List the Appeal ‘for admission (after Notice)’ on 12th October, 2020.   

       

 
    [Justice A.I.S. Cheema] 

      Member (Judicial) 
 

 

(Dr. Ashok Kumar Mishra) 

Member (Technical) 
rs/md 


